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FIARYANA GOVERNMENT -
\GRICULTURE DEPARTMENT
i .. g Nvot!ﬁtati011

The 4th .‘Qé'c’eymbeif; 1972:

No. GS.R.° q;gS[S,C.C.O;C.'lﬁ/H_..G"’.M.‘E.O‘.’/'JZ.—'~1n exercise. of « the
powers confurred bY clause 6(1)(e) of the'Sugarcane '(Domrol} “Order, 1966,
read with the Gaovernment of Indja, Ministry of Food, Agriculture, Cominu-
nity Development and Co-operation (Department of Food) Motification
NO. G.S.R. 1127{ 45 .COM /Sugarcant, dated 16th July, 1966, the Governor
of Haryana hereby makes t e following order, namely (— = i )
{. (1) This order may be called the Haryana Gur” Manufacturers”
Licensing Order; 1972.. PO e T, o

(2) Tt extends to the wh
into force 8t ofce.

e
i

b__l_e of the State of Haryana.

(3) 1t shall’ comé
2. I this otcj er, unless there i
definition co 11§ext e

s anything i'.‘,cpﬁgum1t i thio subject or S ¥
() ‘Factory’ ‘shall flm’vathq’_lﬁ11ézt11i11g:';i's_iiig;lc';j'.-.t‘o it as iIIﬁh%_:ﬁP_unjab :
: Sugatcaﬁe‘(Regulatlon_ of . Purchase and Supply)- “Act, 1953. :
(b) ‘Gur’ eans theartticle conumotly known ﬁs,glﬁ‘;ﬂgul; P
shakkar and includes uncrystalized sugar. in any ‘other form
comprising of orjginal and’ convertible molisees and other
impuritics inhereat or foreign prepared by boiling sugar-
cane juice. M s i
,(6) ‘Gur | Officer” means & person ap_;jpint@d_‘- ‘ot designated  as
such by the Sltate-Gover,nment for the purpose of this ordet ;
(d) ‘Licence’ means u licence granted 11'11(161‘ 't.lf.l.l";:;lij o visions e -
_ “this order ; ' iy . .

() ‘Licénsing'- -Authoi‘?ty’ means thc auumrity ‘mentioned - in

- clause 63 | o S

Wl ‘Manufacturet’ means a petson who uses a power crusher to

manufacture guts . ; :

EExpl.:ma.n‘{:m‘-—‘}eers,cm’ shall . ipc_lude,-ﬂn_agcnt or & servant, -

: o o, e ] ' Y - woing with the  wid of
.y power Crushet’ means @ crushex working With the i€ &0
®).F diesel, clectrical ot steam power and. “engaged of ordinarily

engaged 0 ¢rushing  sugarcane and _extracting: juice there

from for the manufacture d?f Gurand Shakkor ;

means ‘& s_c.hedul? apppmvje(.i.tg tlnsmdex i

(1) I'SC}MI::K}.IhB*
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1)

+ that it is necessary oric

. person

. -8
- (i) ‘State Government’ means ®ie Government of the' State of
- Haryanae N T S

3. Grant of Licence. (1) No manufacture, except a licerisee under.
the Haryanha }{handsa.n Sugar Manufacturers™ Licensing Order, 1972, sha) 3
without obtaining a licence from the Licensing Authority in the form pres-

cribed in Schedule I carry on ot undertake any process connected with the

mgnufacture of gur, by means, of a power crusher.

" (2) An application for a licence undcr-iSub-'pla.u"sc CL')' shall ba mad e

to the Licensing Authority in the form prescribed in Schedule 11..

(3) An application for the g;gmi

_ : t or renewal of ,t_;'._f"lice_:nce shali  not be
rejected “€xcept- In a casé.where the Licensing Authotity is of the opinion
xpendient so to do in the public: interest with a view

to (—

(a) cpsure adequaie supplies of _sugﬂ.rqanq to a ‘yacuum: pain, sugar:;
factory; or N s e : ; e G U
(b) avoid 'Ltlltic0110111ic concentrati

4. TPeriod for yhich licences are fo be -i_ssue’(]i.l_‘--A Jicence granted
under clause 3 shall be valid for a petiod of twelve “months . Commencing,
from the Lst day of October each year, but may ‘on application made, nof
legs than 30 days befare the expiry of the'said period, be renewed from.
time to time, subject to provisions of clause 3 for a period of not exceeding .
twelve months reckoning from the Lst day of October.

on of gur manufacturing units:

5. 'is'sue "6f' du_itlicat.n.liééiléc.' If a Jicence grantcd under this orde oy
‘is defected, lost or destroyed, the “Licensipg ‘Authority may issue a dupl -
‘cate copy thereof on an application bearing & - court fee stamps  of fiv
.. 6, Ticensing Authority., The Cane Commissioner, Haryana shall be:.
‘the Licehsing Authority. = . e s A T LTS

it Conditions for suspension or cancellation . of licence. . (1)"5Lic3119i1_1'g:j
Authority imay, in _case of contravention of any of / the  provisions of this
Order or any conditions of’ the licence, suspend or cancel a licence grant- -

cd. under this order. v - & = _‘

(@) An appeal against the order of the  Licensing Authority. under -
iSle—ClaGS) e (1) -1111a.ly within thixty days “from the d;}te of the'otder, be preferr--
ed to the State Goveriiment. whost decision thereon shall be final. -~

At

.. - The cancellation or suspension. of licence . unidet: sub=clause (1) shall
not entitle the- licensee ‘teo a1y CO]Il}JGlngl,thll..::;l i .
| ‘ i Authorit ‘he | Licensing - Autliority or :a
 powers of ];,mensmg_A_ulhugity. The ; Licensing - Authority or :a
8'mt]j{c‘n"iﬁ:;lfsti by it may, with a view to.secure compliance of this order:
¢ B 1 ; - i RS : PO 7
© e (e require.a ¢ senrer to give ny. information in his pos -
O b reanire.any manufactures to give a0V MLRSHR L T
(ﬁl'}-l:sgésion in'yrcspcd of ‘any process -cqnuet}lﬁe_:d “with' the manu ;
| fncturer of gUr; L1 U 'f\'.:l -.h. A duce such reconls
g R Tl Sk tolmaintain, Fufnish or:proqucs Stk 3 »
) require a licensee to maintain, fur produce SUe R Teoe!
rhf r};%tf-" o .iJl!,fm'm-ﬁt.iOi‘J;]'ﬁ?' may be necessary. frm time to time ;

!
|

!
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- (c) inspect: cnly
= yelonging A P

of whicl/itiogjhe I bchcve hat ol
.- of ‘the Qrde Lke w6 lot s Likely to take place and
- may take [st a.-QLs documunts m‘u:J 1‘115 possassuju fm;;-: aEas
] exammatm 101! ' i 0 ;
Wi | e T - :

) (d) ' enter and' Seal ;‘.; ises, plcuhe or
7 articlé jin tespect 1__11&:11 the: Licens | x

= 2 personso- faut ori $ilit, . | Ry
- contm%llt 0

& hended R '
= f"ri' :
e (e) qeme andltak nte
- with the’ manufactu_l &, d)f g

- . .of the|proVyisioh ofithis Oras
A : . has been Lom mtted m s ;
: a ! ; il oo
“ - If any pelslon dontt[avcnes ahy 0 o1t of ‘this! order ot Ponalties.
—Q condmon of. the licerice, fe:shall Be puhxshed;m' accotdam:d with ﬂle plom- g
3 sion of -the. Esscnmlz-Cm m‘mditlcs Azl s Mgl b A TR sy
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- SCHEDULE I
FORM OF LICENCE
Clause 3 (1)

Licence No. ‘ -, dated ) )
Shri i __,sonof Shri =~ . : -
village ' .. post office :
tehsil . __, district i ' , 18
hereby permitted to set-up a Power Crusher for crushing
quintals of sugarcane at '

C 0 9

G G 0 @

for manufacture of

] gur during i —.__season subject of the following
: conditions :(— e '
'- L. The Licensee shall not carry out any extension, addition or alternation in the

licensed capacity or location of Power Crusher without .the prior ‘permission of: the
licensing authority. . '

) 2, The licensee shall maintain a daily account of the quantity of cane crushed,
" quantity of gur produced, kept in storage and despatched. - .
: 3 The licensee shall allow for purposes of inspection immediate access to' the

v i

entire premises where any of the processes—connected with the production of gur are
“carried, to Gur Officer, or any person authorised by the Licensing Authority and shall

also be bound to produce on demand, for examination all record which he is required to
maintain. The stocks in hand and the place of storage shall be opened for inspection by
Gur Officer or any other person authorised for this purpose by the Licensing Authority.

4. The Licensee shall carry out such further instructions of the Licensing
Authority or any other person authorised by it as'may be issued from time to time to
implement and carry out the purpose of the order under which the licence is issued. - ‘

4A.  All weighments shall be made correctly by the licensee or his A gents and
recorded correctly in his registers. : N ' LAl

4B.  Paymient of the price of cane shall be, made to the sellers of cane within 24
hours of the weighment of cane. ' '

|

v

t

1‘*.] l.,ﬁf y

t‘;wsu@ta@um:}u ¥ UOH

Yy

5. Surprise checking will be carried out and if there will be any wrong
>4 Weighment of cane ete., the licence is liable to be cancelled. © ‘ ; 3
6. The licence is liable to, be.suspended or cancelled by the licensing Authority -

2 for breach of any of the conditions of the licence or of the order. The Power Crusher
- . Covered by the Suspended licence shall not be put to commission again for the purpose'of
™ the Order without fresh orders under which the licence is issued. o ?
- 7 The licence shall remain valid till . L unless - suspended,
3 cancelled or extended by the Licensing Authority. * ‘
- . .
_— .
2 LICENSING AUTHORITY

0




w

® 53 i
U -4 S SC.HEDULE I
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; AP;[)LICA”I‘I‘.ON FORM . g GBI - “
- N [Clxltlﬁg_?&_(%7)} . 3 : !‘.

- Form of.application for grant of renewnl of licence to instal & power
C rusher for manufachyre of Gur, : e ]

Bt
~

&

¢

. Name of the Applicant - e SV S S

L |
) gl
(¥]

o 4. Parentage/Name of the Firm o SRERREY S
< 3. Full Address ‘ O : ' —— i i

YOG 6

I' Village '- S VA2 SRS S e ) S
] 2 L : 32 5 wool, ...w--".; A
I ) Post-Office = . ; : Fe bk o borl,
. - Thana s , AR : : ]
A ‘;;J 1 ! ) g 5 : : : ,;IF
. - Telsil : PR BT s bR
=y ] o A i i 1
. ,'. : DiSLLiCt i ol b - .. - 3 s sty ) Illr'.!
2 . ) S : 5 T 2 ok f
=3 4. 'Quantity proposed to be crushed for : 5 /
| - manufacture of gur—— Quintals i e e
-0 5. Season for whicl licence or ' renewal TR AR R Tl wladait
o of licence is" applied . for g e P = S N TS o r o
= 6. Ppremises or place with name of town . ;
=2 or village and tehsil where Power . R
3 Crusher is proposed to be installed or ;
| used . e hars
. 7. Number of crushers for which licence - ;
) s yequired with their size and capacity ; : 245 e
to crush cane per day s e g s o ! :
Sk RN T
‘ 8. Number and date of -the previous : _
] licence i1 case of renewal ; Vi ——— S rak W el
~ Signature of the applicant. | i
I/ Wc—— : £ ——have " read : o

Dl T o SERNE L A \Gturers’ Licehsing Order, 1972
the proyision of the Haryana 'Gur Manufacturers’ Licensing Order, 1972,
and 1und'cx}st;).'ud that licence, issued fo 1me/us will be subject to the._p_toylSl_UI}fi
ofithe Order and thiat any breach of the conditions of such licence -wi

amount {o a breach ‘of the Order, | i
l my/out inforn‘iétidn_anc_l”:bc__li‘e_f the

: I/We declare: that‘t'o the best Of
above inforimation is cortect and complefe.

- —

Signature of the "._/-&_p'pl‘iqup:t.;:_ :

Place : !l

1, f{;\(’i’ )0« )'\\ {):‘)) %b\ G’J

<

Dated

&

T
e g s
3 .é'}u!;
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